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CE. NG 1/RR(Scanning)/2014/5C1
Dated : August 18, 2015

Dear Shri Goel,
As directed, I hereby request you to put up the Public Nolice,
anclosed herewith, on the websites of the High Court and alsa at the

Distrnict Cowrts.  The said Public Notice relates to the tase records of

Civil Appeals for the vears 1986 to 1993, which have been u}:ﬁ:wzr;‘-:,ed~

inte digitized/etectronic form & preserved, and as directed by ’Hcaﬂ bles
the Chief Justice of Indig, are to be destroyed. As per the said Public
Notice litigants/Advocates, wﬁ@ have filed any criginat documents in
the d:éﬁ_:tde-d Civil Appeals for t«h@ year 1986 to 1993 and are interested
for return of the documents, can apply by filing an application undoer
Rule 7, Order VIH, Supreme Court Rules, 2013 for return of such
original document, within the period of three weeks from the date of
issue of this Notice.  If ne such application 15 received, the record of
the case shall be liable to be destroyed and no claim whatsoover in
respect thereof shall be entertained thereafter.

In view of the above, to give maximum publicity, vou are

reguested to kindly put up the said Public Natice on the websitos of

the High Courl and also of the District Courts under vour High Court at
the earfiest,
‘With regards,
Yours sincerely,

PR
{M.S.R, Avadhani)

Shri Vinpd Goel,

Registrar General, -
High Court of Delhi, :

New Delhi.
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certified, in terms of IT Act, can be provided on request, in
accordance with the provisions of the Supreme Court Rules, 2013.

In view of the conversion of the case records of Civil
Appeals for the years 1986 to 1993 Into digitized/electronic form, as
directed by Hon'ble the Chief Justice of India, the same are to be
destroyed. Litigants/Advocates, who have filed any original document
in the decided Civil Appeals for the years 1986 to 1993 and are
interested for return of the document, can apply to the Registrar,
Supreme Court of India by filing an application under Rule 7, Order
VIII, Supreme Court Rules, 2013 for refurn of such original
document, within the period of three weeks more from the date of
issue of this Notice. If no such application is received, the record of
the case shall be liable to be destroyed and no claim whatsoever in
respect thereof shall be entertained thereafter.

No further notice shali be given in this regard.

Aprr
(V.S.R-Avadhani)
Secretary General

All concerned.



